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Mr. Deputy-Speaker: The question

is

“This House is of opinion taat
Government should bring forward
suitable leg slation to debar ratired
Government employees from heing
re-employed in any Government or
private service.”

The Resolution wag negatived

D

15.14 hrs,

RESOLUTION RE: FIXATION OF
PRICE OF JUTE AND DISCUSSION
RE: SCARCITY OF RAW JUTE*

Mr. Deputy-Speaker: Shri Venkates-
war Rao. He is absent. Shri Indrajit
Gupta.

Shri Indrajit Gupta (Calcutta—
South West): Mr. Deputy-Speaker,
this resolution was allotted to the Food
and Agriculture Ministry, But I do
not see anybody here from that Min-
istry.
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The Minister of Commerce (Shri
Kanungo): I am looking after this.

Shri Indrajit Gupta: 1 am very
happy. 1 beg to move:

“This House is of opinion that
minimum and max.mum prices of
raw jute should be statutorily
fixed and enforced.”

Happily, as circumstanceg have it,
thig debate becomes rather in  the
na.ure c¢f a continuation of a similar
debate which took place yesterday and
which 1s still unfin.shed on a very
simular and allied subject. Therefore,
my task is made somewhat easier,
because the same Minister also is here
and 1t is noty necessary for me to
vepeat many of the things said yes-
terday.

Mr. Depuly-Speaker: Then he should
be brief.

Shri Indrajit Gupta: 1 shall be as
brief as 1 can. Today therc is a speci-
tic issue in thig resolution—the ques-
tion of fixation of price of raw jute.
As far as we arce able to learn, at
this very m.ment perhaps today there
is a conference taking place between
the Central Government and  repre-
sentativeg of the IJMA 1n Delhi to dis-
cuss this very question. Therefore,
the debate in his House has a  very
significant bearing upon what the
possible future outcome of this dis-
cussion on price fixation jg going to be.

The problem, as we sce it, is this. 1
do not think there is anyb.«dy who on
principle theoretically disputes the
case for the fixation of a floor or mini-
mum price. As I had mentoned yes-
terday, the Chief Minister of my State,
Dr. B, C. Roy has only a ~ouple of
days ago emphasised this point in a
public statement and made it quite
clear that unless some arrangement is
made for the fixation of a floor price,
neither will the jute cultivator be
guaranteed any sort of protection
against the interesty which are trying
to fleece him, viz, the middlemen and
the jute mills and the big jute dealers

*The Chair later decided that the discussion re: Scarcity of Raw Jute m&ﬁ

taken up together with that on the
Conuf—oo).
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against whom he iz helpless according
tn Dr. Roy, nor will the future of jute
cult.vation be put on any kind of stable
or reliable basis if the cultivator is
not assured of a future in which he
can be sure that by expanding the
acreage under raw jute, he will be
assured of an economic price.

1 do not wish to quote other official
sources, but I shall give one example.
In 1954, very leading and prominent
offic.als of the Government—Food and
Agriculture Ministry—and the Indian
Central Jute Committee gave evidence
before the Jute Enquiry C.mmission,
in which they said that they were of
opinion that without the fixation of
m.nimum price, it would not be pos-
sible to protect the raw jute cultiva-
tor. So, I take it that there is no
dispute on principle on this question.

If we study the trend of raw jutc
prices over the last few years, the
thing that strikes us most is not that
the prce is low every year, bu! the
sharp fluctuations in price from season
to season. If the index figures of
prices of raw jute are looked at, it
will be found that with a base of 1914
equal t> 100. the index moved up to
188, which was the average for the
four vears from 1944-45. From 188,
it went up to 322 and in 1954 it came
down to 248. Then it went up to 283
and then to 350 and from 350 in 1958
it came down to 331 and so on. Thesc
sharp fluctuat.ons are there.

Within these sharp fluctuations, we
also find another paitern which does
not fluctuate so much. At a particular
time of the year, when the time s
approaching for the new raw jute crop
to come into the market, when the
time comes for the peasant to go to the
market with his raw jute, the prices
always tend to go down. This year is
no excepiion to that, As I said
earlier, the raw jute prices have fallen
in the Calcutta Market over the last
tw- months from Rs. 62 per maund to
about Rs. 31 or Rs. 32 per maund,
which is the prevailing price. A
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catastrophic fall has taken place, has
been engineered, with this end in view.
This year the jute crop is go.ng to be a
very big crop, a bumper crop perhaps.
When the jute crop comes into the
market, by putting pressure on the
cultivators, the price can be lowered
and jute can be got cheaply from the
peasants, who have got no holding
p-wer whatsoever. We find this pat-
tern every year. I do not have time
to go into details. It happened In
1958 and this patiern has been repeat-
cd every time, Once the jute goes out
of the cultivators’ hands into the
hands of middlemen, we find the oppo-
site tendency beginning. The price
begins to rise again. This year in 1961
and also towards the end of 1960, we
saw how after the raw jute had gone
completely cut of the hands of the cul-
tivator, the price was pushed up by
middlemen and the speculators in the
Calcutta market up to the unprece-
dented level of Rs. 60 or Rs. 62. The
cultivator had not got any benefit out
of them. Those pr ces were manoeuvr-
ed by the speculators and the jute
mills have said that they would not
be able to buy Indian jute.

Pandit J. P. Jyotishi (Sagar): That
happens with every agricultural com-
modity.

Shri Indrajit Gupta: But al] agri-
cultural ¢ mmodities do not amass
Rs. 140 crores of foreign exchange. All
agricul'ural commod ties are not used
for making goods in which we en)oy
a near monopoly position in foreign
markets. At one time it was almost
a total mon:-poly. Even today despite
competition, about 88 per cent. of the
market is still controlled by Indian
jute goods. That is why this particular
commodity, unlike others, has a parti-
cular importance and significance for
our country,

So, Sir, the position is this, that up
to date Government has never made
any attempt whatsoever to regulate or
control the prices. Raw jute market
has been left completely at the mercy
of those forces which are naturally



4981  Resolution re:

considerably stronger than the poor
cultivator—the middleman, the jute
dealer, the agents of the mills. I would
stress on this point, that latterly, over
the last few years, the jute mills
themselves have been directly coming
into the market much more than they
used to previously; that is to say, the
mill companies have appointed their
own agents and dcalers over many
many areas and are trying to buy
direct from the jute grower, in that
sense, beating down the brices.

The position is this. This year no
minimum jute price or anything of that
kind was fixed before the sowing sea-
son began A very big crop has ¢.me.
That is good, We are pleased about
it. Now, when the market is begun-
ning to receive this new jutc crop,
once again the prices are being forced
down by a number of measures which
have taken place during the last two
ur three months in an organised con-
spiracy, 1 should say, by the Indian
Jute Mills Association. The artificial
reducticn of production in the mills
by reducing the working hours, seal-
ing of looms, block closures and <o
on, has produced an atmospher¢ wheie
the peasants, the cultivators are pro-
bably made to understand that the in-
dustry is in a bad position, it is not
able to run to full capacity, the miils
would nst operate for normal hours,
and if they do not get rid of their jute
just now by selling it at any price
later on they would be saddled with
it and they would not know what lo
do with #t. Therefore, a pressure is
created, as it hag been created in the
past so many times. Again it has been
created now.

Therefore, Sir, the urgency of this
question has arisen and because of
that these conference are taking
place. A number of public gtatements
have been made. Dr. Roy has made
one statement. I find from the papers
today that our Food and Agriculture
Minister has made a statement in Cal-
cutta only two days ago. The head-
ing given is: “The Union Govern-
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ment will shortly do something, says
Patil”. In the course of that he says:

“The Government of India
would shortly do something so
that the minimum price for jute
get fixed as has been done in the
case of sugar cane.”

He has said many other things also.
So this topic seems to be very much
on the agenda. Therefore, we are
pressing now for this very strongly,
that after proper consulations with
the West Bengal Government and the
other State Governments who are in-
terested in the production of rew jute,
in consultation with the various other
interests that are connected with this
trade and industry, in consulation, I
will say, also with the representatives
of the cultivators and the jute mill
workers who are the indirect sufferers
from this constant fluctuation of the
market, the Government should as
speedily as possible take a decision on
this matter and fix a minimum price.

How is this price to be fixed? The
only formula which can be suggested
at thig stage is, naturally, that the
actual cost of production to the cult-
vator—it may vary from State to
State or region to region, 1 grant that
—should be assessed. It is not a very
difficult thing to do, because the ele-
ments in entering into cost of pro-
duction in raw jute are comparatively
simple. There is the question of cost
of his sceds, the cost of the fertiliser
which he might be able to procure,
water for which he does not pay any
cost, and the rest of it his own labour
and the transport involved in his tak-
ing the jute crop from his fleld to the
market. If after this assessment is
made and on the basis of that assess-
ment a price ijs fixed which returns to
him the cost which he has incurred
and also gives him a slight margin
of profit, it will act as an inrentive to
him te go ahead in the next sowing
season also so that he does not reduce
the acreage or transfer it to paddy or
some other crop., The cost of produc-
tion can be assessed and a price fized.
My info-mation is that the cost of pro-
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duction of the cultivator this year in
Bengal, at any rate, has been in the
neighbourhood of Rs. 35 to Rs, 40.
1t is quue likely, the cost of produc-
tion is also goimg up,

I would state here, the Government
hag failed in its duty in other respects
too, Everybody knows that the yield
per acre in our country is very Jlow.
Quite a lot has been done since paru-
tion to develop jute acreage, out of
necessity because we have been de-
prived of the original source of our
raw jute supply, But the position
still is, the yield per acre in India is
round about 2.85 to 3 bales per acre
whereas in Pakistun it is 4 or over 4
and in some other countries it is
higher.

The yield per acre depends on the
assistance the Government is going to
give to jute cultivators in the form
of fertilisers, proper and cheap sup-
ply of fertilisers, secds, retting faci-
lities and so on. It is not being pro-
vided in an adequate measure. There-
fore, hig cost of production has gone
up. He has to buy fertilisers, seeds
etc. at his own cost. Then there are
the labour charges. The transport
charges have also gone up. That s
why I say that the cost of production
must be taken into account.

It this is not done, Sir, we will
again become victims of the same
cycle which has taken place from
year to year. If he does not get an
economic and profitable price, again
next year the acreage under jute will
be reduced. He will divert that to
some other crop. Again there will be
a ghortage and the IJMA will come
forward and say that they will have
to restrict production and they will
put the burden of it on the shoulders
of the workers. Once again we will
start losing our markets abroad.

Therefore, as Dr. Roy has very cor-
rectly pointed out, if a reliable and
stable basis has to be provided for
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this industry and this trade on which
the entire econmy of West Bengal de-
pends, then this policy must be given
up, this policy of doing nothing, of
giving a free reign to the Jute Mills
Association, to the big dealers and
speculators, The Government must
intervene and fix this price. I would,
therefore, suggest—this is a personal
suggestion—that the price should be
fixed somewhere in the neighbourhood
of Rs. 40 to Rs. 45—of course it will
vary from region to region depending
on local variation in the cost of pro-
duction.

Sir, my resolution, as you will have
noticed, also refers to the fixation of
a maximum price. That is not the
burning issue at this moment, but
because the House may not get a
chance to debate on this issue for
some time that comes in. That comes
in at a subsequent stage. At this
stage when crop is being purchased
from the cultivator, the question of
minimum price is of immediate im-
portance. The other thing may arise
tomorrow or two months or three
months hence when the crop has pas-
sed into the hands of the middlmen
and it has gone to the Calcutta mar-
ket where these speculative forces are
very powerful, We have seen what
happended this year. The prices were
rockted up to Rs. 62 per maund. At
that stage Government does not inter-
vene. Here is g speculative market.
In the name of future trading, hedge
trading, bulls and bears and all sorts
of things, the prices are manoeuvred
up in this fashion doing immense
damage to the industry.

Therefore, my second suggestion is
that they should regulate the mini-
mum price to protect the cultivator
and also the maximum price at a sub-
sequent stage so that—I am not say-
ing this in the interest of anybody
except the mills, the mills should be
interested in that—when the maximum
price will be regulated the mills do
not have to buy beyond that price.
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This is in the interest of the industry
itself.

But here we find the Government as
usual refusing to intervene on any
point whatsoever. Th whole market
has been left to the play and inter-
play of these forces which are inter-
ested in marking, naturally, their own
profits. Therefore, a very serious
situation has developed. We are in
danger of losing a good part of our
foreign market due to sharp fluctua-
tions and variation in prices. Our
foreign customerg are disgusted and
fed up. They do not want to purchase
from a market which is so unstable.
They do not know from month to
month what is going to happen.
Therefore, if the hon. Minister like
the IJMA wants to raise before us—
I hope he does not—this bogey of
substitutes and competition, let him
remember that if any bogey of sub-
stitutes has arisen it is they who have
created it, jt is they who have brought
it about like the Frankenstein
monster, according to their own
designs, but actually for the sake of
making quicker profits and to damage
the future interests, the long term
intersts of this industry.

There is one other point I wish to
deal with If the cultivator is to be
strengthened and encouraged he should
be assisted by Government, This s
not something which I hope is terri-
bly revolutionary. This is a simple
thing. It should have becn done long
ago. He must be assisted by the
Government, educated and assisted to
grade his raw jute. No grading of
raw jute is done by the cultivator.
He brings his jute in one bundle, in
a heap to the market. Nowadays
there are certain specifications laid
down by the industry and trade, Jute
is classified as top, middle. bottom and
s0o on, The jute cultivator is totally
ignorant of all this. He brings all his
raw jute in one heap to the mandj or
the dealers’ organisation. The middle
man buys from him at as low a price
as possible and he does the grading
before he takes it to the jute mill, and
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that extra profit which he is able to
get by grading and assorting the jute
and taking it to the cate of the jute
mill goes to the pocket of the middle-
man. If the jute cultivators were
assisted by the Government by its
various organisations and machinery
of the Indian Central Jule Committee
and the State Governmen; and edu-
cated on how to grade and assort raw
jute before he sells it to the middle-
man, then he would be able legiti-
mately to claim a higher price, and
he would get it too. But, unfortu-
nately, even that is not being done,
apart from the question of not sup-
plying proper secds and fertilizers.

Then, I think the hon. Minister is
perhaps a bit sceptical about what I
say about speculation, [ think every-
body knows, including the Indian Jute
Mills Association, how speculation is
pushing up the price or pulling down
the price so much, But they do not
seem to worry about it, and I do not
know why. Perhaps, there i one
reason for it. I was looking into the
answer which Shri Manubhai Shah
gave on the floor of this House in reply
*0 a question which he answered on
the 13th March of this year. I am now
quoting from his reply, which says:

“The operators and the millg in
most cases in the Calcutta market
are common and, therefore, the
speculative tendency is prevalent
both among the mill; and the
operators.”

This is the secret of the whole thing
actually, These very people who are
running the mills, quite & number of
them, under different names or in the
names of differcnt companics, are also
speculatorg in raw jute in Phatka
bazaar. Therefore, when it is profit-
able, they pay more attention to the
production in the mills. When it is
not so profitable, they enter the spe-
culative market, if it is more profit-
able to do so, even at the cost of the
production in thLe mills. Most of the
mill-owners are doing it, end that is
the reason why they go on shouting
about the scarcity of raw jute, but not
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very much about the prices. Mr.
Pilkington, the Chairman of the
IJMA, did make this admission in the
last annual general meeting of the
IJMA on the 17th March when he
said—I am quoting:—

“There is speculation, and somc-
timeg excessive speculation in the
Calcuta jute trade. No one would
attempt to deny that speculation
ig a feature of all commodity
markets, and the jute marke*
suffers from it more than most..”

This i an admission, & confession I
must say, which he made to the riem-
bers of hig own association who are
responsible for it.

Therefore, it is not «'mply a ques-
tion of supply and demand that if
there is a good raw jute cirop, the
prices will go down and if there is
scarcity the prices will go up. That
is the basic economic law. But we
have secn here that the opposite of
this is happen‘ng, contrary to all nor-
mal economic laws, There is a shout-
ing about the scarcity of raw jute and
the price crashes from Rs, 62 to Rs. 30,
If there is scarcity, how docg this
happen? Nevertheless, apart from
that, the other major factor that ope-
rates is the question of speculation.
T would like to know from the hon.
Minister what steps, if any. Govern-
ment intends to take to curb this kind
of unhealthy speculation. Many
powers have been laid down on paper
and the Jute Commissloner was invest-
ed a few monthg ago with all sorts
of powers. But, as far as I know,
hardly any action hag bcen taken by
him in spite of their power. I do not
know if there is any machinery cven
at the disposal of the Jute Commis-
sioner. Therefore, these are things
which play a vital role on the question
of prices, and I hope they will be pro-
perly considered by the Government.

I now come to my final point, and
I refer to that because I am antici-
pating the Minister raising that argu-
ment, Hig argument will be that our
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industry is functioning in a compe-
titive world market and, therefore, we
must see that raw jute prices do not
go too high as, in that case, the prices
of our products would rise and we
will lose the market. Now, nobody
denies that raw jute prices should be
lower and should not go too high.
That is why I have sought in my Reso-
lution that we must fix not only the
minimum price but also the max‘mum
price. But if you take this isolated
factor of the price of raw jute and
say that the whole future of jute
markets depends on this, I will say
it is wrong, There must be an integ-
rated study of the wholc industry as
such, and, I am afraid. in that other
Ministries also are concerned.

15.34 hrs

[Surr HEDA in the Chair]

Let me just mention a few factors
which, if I may say so, counter-
balance the other factors. That i; to
say, on the argument that raw jute
prices should not be flxed at a mini-
mum, theve should be no floor, against
that I am putting forward the follow-
ing arguments, which paint a much
rosier picture of the prospects of the
industry and which you must also take
into consideration. First of all, ig it
not a fact that in the past the home
market, our domestic market, our cwn
Indian market, the marke; within our
own country for these jute goods was
very, very small indeed? Only about
7 to 8 per cent of the total production
of our mi'ls used to be consumed ‘n-
ternally. Now, it is a very good thing
that our Five Year Plans, our indus-
trialisation, our economic activity etc.
are going up and the consumption has
risen from 7 to 8 per cent to nearly
25 per cent. Almost one-fourth of
the total production of our mills is
now being consumed in India. This is
likely to go up. So the question of
competition there does noy arise, That
part which is consumed internally has
got no competitors. That is our own
market.
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Secondly, this is a very important
thing, even if the prices of raw jute
are pegged a little higher than the
IJMA would like to have them peg-
ged, what about the other s'de cf the
picture? What about labour produc-
tivity? In 1948 there were cmp'oyed
in this industry a little over 3,20.000
workers, but in 1948 the production
was a total of 1 48 million tons of
jute goods in the whole year. In
1959 production went up from 1-48
million tons to 1.52 million tons,
whereas the number of workers cm-
ployed in the industry in thc mean
time has gone down from 3.2 lakhs
to 2'1 lakhs. Nearly one lakh work-
ers in these last 8 to 9 years hav:
been thrown out, The labour com-
plement has been reduced by one
lakh. That money has been saved by
the employers in labour costs,

According to the Central Statistical
Organisation of the Government itself
labour productivity index in the jule
industry ha: gone up to 131:1 in 1956
taking 1946 as cqual to 100. I want
to know th's Has the Goverument
gt any machinery or means of findin,s
out whether the benefit of this cheinor
labour cost has been transferred to
the customer or the consumer at 211?
We are told that if raw jute is kep:
cheap, jute goods will also be ch-up
and that it will be good for the con-
sumer. It is a good argument. 1
want to know how much benefit of
the money that hag been saved on
labour costs has been transferred to
the customer. I will say nothing has
been transferred, The whole of that
has been pocketed by the mills, Has
the Government got no machinery or
means of finding out, of checking,
assessing or calculating where this re-
duction of the cost price is going?
Rather the NIDC has given loans of
nearly Rs. 4 crores to these mills
to carry out modernisation. But
let me remind the hon. Minister that
this reduction in the number of work-
ers and the growth in labour produc-
tivity is not being carried out entire-
ly by modernising the machines in the
mills. A very big par; of it has been
carried out simply by reducing the
number of workers even on the old

BHADRA 3, 1883 (SAKA) Fixation of Price of 4990

Jute

machines which have not been mod-
ernised. It is no use at all saying
that if raw jute iz kept cheap, the
hess’'an and sacking will also be cheap.
It does net follow automatically at all.
We were told that if labour is cheaper,
jute goods will be cheaper. It is not
so. Huge savings have been made by
the mills on their labour or wages
bill, Has the benefit of it gone to the
foreign consumer? Not at all.

Then I want to know what is being
done to make these mill-owners div-
ersify their lines of production. They
are saying that they are also doing
something. They are businessmen.
They are also realising that they can-
not go on in the way they used to
100 years ago in the good old days.
when you just went on producing the
old standard hessian and sacking fab-
ric and it was sold throughout thce
world, Those days have gone. You
have to have a modern outinok., In
this industry you have to diversify
your types of production, Bul the
mentality of these old conservative
pcople, with the old outlook, although
the ownership of the millg is chang-
ing, has not changed at all. What i
b~ing donc by the Government to
d velop m-ore  non-traditional mar-
kets?  We are  still pegged to the
Nor:h American and Latin American
marke's and the Austral’an market.
1/ anything goes wrong there, If re-
¢ .ion takes place or if trade depres-
siun takes place, in North America or
in Argentina or in Australia, our
industry is finished. What ubout al-
ternative markets? Wha; about non-
traditional markets? It is very good
that some trade has developed with
the soclalist countries through the
S.T.C. As a matter of fact, even Mr.
Pilkington admits that in 1959, if
China had not bought 50,000 tons more
than they normally buy, our cxport
position would have become bad, We
should develop alternative markets.
There are African markets; there are
Middle East markets; there are
South-East Asian markets. All this
development ig being left to the
1JMA. Where s the Govern.
ment? What is it doing? My <ub-
mission is that unless all there factors
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are taken into account, it is totally
wrong to pick out only the element of
raw jute, and say, you must allow this
to be as cheap as possible, otherwise,
the industry has no future.

These are my submissions. I would
plead with the Government to remem-
ber that this golden fibre is still capa-
ble of bringing much gold ‘o our
country, Please allow it {o do that
to enable the cultivators and others to
get a proper return for their labour.
Do not allow this golden fibre merely
to be converted into sack cloth for
the mill-owners anq into ashes of the
hopes of millions of cultivators and
poor people,

Mr, Chairman: Motion moved:

“This House is of opinion that
minimum and maximum prices of
raw jute should be statutorily
fixed and enforced.”

Shri Aurobindo Ghosal (Uluberia):
Mr. Chairman, I wholchcartedly sup-
port the Resolution that has been mov-
ed by Shri Indrajit Guota. The whole
economy of Bengal once was based
on jute production and the jute indus-
try, because jute was uscd to be grown
on the ong side of undivided Bengal
and the jute industry wa; situated on
the other side of West Bengal. But,
unfortunately, after Partiv‘on, 75 per
cent of the jute-growing arecas went
to Pakistan and the jute industrial
area remained with us in West Ben-
gal. Naturally, after the Partition,
there was shortage of jute for being
provided to the jute millss The an-
nual requirements of the jute mills
is about 60 lakh bales. Of course, in
these years, some improvement has
been made both in the case of acreage
under jute cultivation and also in pro-
duction, In 1947-48, the acreage was
about 2° 66 lakh acres and the quantity
of production was about 06-48 lakhs
bales. In 1959-60, the acreage came
to 8-24 lakh acres and the prnduction
has come to 21'70 lakh bales. This
is the production in West Bengal. The
balance of the shortage used to be met
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from production of jute in Assam,
Orissa and Bihar and the remaining
portion from imports from Pakistan.

It has been stateq by Shri Indrajit
Gupta that jute price is fluctuating all
along, But, it is fluctuating very
greatly since Independence because
the pattern of the raw jute inarket
has changed to a great extent. Pre-
viously, there was a category of peo-
ple who were called jute brokers, who
useqd to go to the jute growers, give
them advances before the season and
after the season is over, they used to
collect the jute, store it in their
godowns and they used to sell the
jute to the mill-owners who were
mostly Europeans. At the present mo-
ment, most of the jute millg are owned
by Indians. Most of the jute mill-
owners have brought the jute industry
in the share market, They appoint
their collectors of jute in the rural
areas. So, raw jute has come under
the control of the jute manufacturers.
The middle-men who were previously
caled jute brokers have been mostly
eliminateq and the jute manufacturers
are identified with the jute brokers or
middlemen. For that reason, they have
been able to bring down the prices
of raw jute during the season when
jute is brought to the market and price
is raised at the end of the season
when jute is not available to the
jute mills. On account of this mani-
pulation, such fluctuations in jute
prices are taking place. In the first
week of July, the price of jute was
about Rs, 60 per maund, but within
these few days, it has come down to
Rs. 30 per maund. So, there has been
such a sharp fall from Rs. 60 to
Rs. 32 or 30 per maund, The jute
owners themselves are responsible for
this. They have themselves created
this scarcity of jute. On the one hand,
they have deprived the workers by re-
ducing their working hours, by sealing
looms and by closing mills, of their
legitimate wages, On the other hand,
they have got the benefit of the low
price also, and they are now reaping
the benefit of low price for ‘he mar-
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ket arrivals of raw jute just during
this season.

In The Capital. they have admitted
that there was heavy speculative buy-
ing by merchants and others keen to
secure a quick profit. Now, who are
these buyers and merchants?  They
ar» the mill-owner¢ themselves, or the
m:nufacturers themselves. In  raw
jute. they have made a vrofit; in the
industry, they have made profits by
closing the mills, by reducing  the
working hours and by sealing looms.
Now, when the jute season has come,
thev are going to make profit by
purchasing jute at a reduced rate.
That is the reason why even  the
Chief Minister of West Bengal has
pleaded for fixing the minimum
price of jute,

Shri Indrajit Gupta has suggested
that a minimum price may be fixed
at Rs. 40 or Rs 45 That 1s. of course.
subject to come canditions. because the
price of any cash crop i: related to
the price of the food crop. If the
prive of paddyv, which is the food crop
in West Bengal, goes high, then, of
course, it will be very difficult to
maintain this ceiling for the cash crop
namely jute. Naturally. the prices of
all these cash crops are related to
the prices of the food crops. There-
fore, there cannot be any strict rule
for price fixation, but Rs. 40 to Rs.
45 would be the normal price at the
present moment  in Bengal, per
maund of jute.

Regarding grading, I would like (o
submit that it has been stated right-
ly.—and I have myself scen in my
arca what these jute mills are doing—
the jute millg are purchasing the jute
in heaps without any grading. They
purchase it in a lump, and then gradc
it, and then they get a huge profit due
to the difference in prices for the dif-
ferent grades.

The West Bengal Government have
appointed some jute officers in diffe-
rent areas; but the jute officers, in-
stead of looking after jute cultivation,
are engaged in other work, such as
relief operations or other Government
works, with the result ‘hat there is
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nobody to look after jute cultivation
or the production of jute.

We find that the production of jute
per acre has come down. In 1048-49,
the jute production was 6.48 lakh bales
in 266 lakh acres; in 1959-60, after
these twelve years, the production
has come down, because we are now
producing 21.70 lakh bales in 8.24
lakh acres.

A Jute Commissioner has also been
appointed, and he has been armed
with great many powers, but we have
seen during the last few months how
helpless he is, because he does not
exercise his influence or his powers.
As a result of this speculation, Gove-
crnment thought that jute should be
taken out of the forward share mar-
ket, but he could not do anything, He
cou'd only suspend the forward mar-
ket in jute for about fifteen to twenty
days, but again, jute began to Agure
in the forward market, or it was
taken into the forward share market
again,

It was also stated that without the
Jute Commissioner's permission, no
jute products would be allowed to be
exported  Buy we find in the papers
that jute products worth reveral lakhs
of rupees were exported without his
permission, but they were detected in
the precincts of the port and attach-
ed by Government.  But ultimately
the Jute Commissioner had to accede
to the order of the IJMA, with the
result that though they had not taken
permission, these were allowed to be
exported. I mention this only be-
cause the Jute Commissioner is there
only in name. He has got 10 powers
though he is invested with s0 many
powers.

My suggeston is that there ahould
be set up co-operatives of jute grow-
ers so that they could gell the jute
through them and the middle men—
who are the manufscturers now and
who manipulate both the jute indus-
try as well as the production of raw
jute—could be eliminated from the
scene In 1950 the orice wag very
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much low, When the growersg did not
get even the cost of production, they
switched on to some other crops.
Naturally, there was a shortage in the
acreage, For that reason, there was
some shortage in the supply. The
shortage was to the extent of 2 lakh
bales only because as against the
overall shortage of 4 lakh bales, 2 lakh
bales were permitted to be imported
from Pakistan. So the shortage was
not of such an extent as to justify the
steps that the millowners took of
closing -down the mills, reducing the
working hours and so on.

Then I suggest that the jute growers
should be supplied with fertiliserg and
better seeds, Fertilisers are required
for intensive cultivation, because the
per acre yield is going down. As I
have already said, the co-operative
system should be introduced for the
sale of jute. The Jute Commissioner
should be asked to exercise his powers
properly so that both the growers and
the jute workers can get relief,

With these remarks, I would re-
quest the hon. Minister to see that the
selling price of jute should be fixed.
As has been stated by our Chief Mini~
ster also, it is the crying need in our
State to fix the ceiling as well as the
floor price, or at least the floor, price
of jute,

Mz, Chairman: Before I call on the
next speaker, I would like to ask the
Mover of the Resoluticn if he would
have any objection to this Resolution
and the discussion he raised yesterday
being taken together because the sub-
ject-matter is the same and the speak-
ers are also, more or less., the same?

Shri Indrajit Gupta: I think it
would probably be more convenient
for the Minister also to reply to both
together. So I have no objection,
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Mr. Chairman: So I suggest that
those hon. Members who wanted to
speak during yesterday’s discussion
may take part in this debate now.

Shri Aurobindo Ghkosal: In that case,

I may be allowed to say something
more,

Mr. Chairman: Yes.

Shri Aurobinde Ghosal: It has al-
ready been said yesterday by Shri
Indrajit Gupta and other speakers that
even the Central Government is help-
less in taking action against the
IJMA. The West Bengal State Minis-
ter has written a short article in the
Indian Worker at page 60—Indepen-
dence Day Number under the caption
‘Plea for a high priority for Jute
Workers’ problems’. I quote:

“ryy
L

he main reason for low wages

in the State is the condition of the

jute workers, Wages of jute

workers influence wages in other

industrieg even today. The jute in-

dustry is practically West Bengal’s

monopoly and enjoys a peculiar

position in our industrial field. In

the pre-Independence period the

entire jute industry was in the

hands of foreigners and the wage

policy in the industry used to be

dstermined keeping in view the

interests of foreign capital. More
than one decade has passed since

Independence and many  foreign

jute firms have been sold to India.

But the basic pattern of industry
is the same thing today.... If we
analyse the wages of different in-
dustries in West Bengal we will
find that special care has been
taken to see that the wages of jute
workers may not rise as a result
of wage increase in other fields.

Jute is one of the important in-
dustries which earn foreign ex-
change and in view of this, inter-
ests of the capital get uppermost
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consideration from the Union
Commerce and ndustry Ministry.
The interests of the jute workers
who comprise one-fourth of the
industrial workers in West Bengal
receive ve.y little consideraticn
from them. The jute workers are
asked to bear the strain and stress
of the industry in the name of na-
tional interest and economy....

Industrial peace is essential for
industrial progress and prosperity
in the neighbouring States of

- West Bengal toc, To achieve thig a
satisfactory solution of the prob-
lems of jute workers deserved
hizh priority....”

The last sentence is:

“But how can it be achieved
without the co-operation of the
Indian Jute Mills Association and
the Union Ministry of Commerce
and Industry.”

Shri Kanungo: Where is the quota-
tion from?

Shri Aurobindo Ghosal: This is
from a short article written Dby the
West Bengal Minister in Indian Work-
er—Indenendence Day Number, a
magazine published by the INTUC.
This is a sorry state of affairs. The
Labour Minister of West Bengal has
said that the jute workers of West
Bengal cannot live if they do not get
the sympathy from the Union Minis-
try of Commerce and Industry.

- would make some suggestions as
regards the other side. The jute work-
ers say that there was no real short-
age of jute so that the mills should
reduce the working hourg from 48 to
45 hours and again from 45 to 421
hours, There is no such shortage. But
still 121 per cent of the looms are not
working, There is mo shortage to re-
sult in the block closure for two
months, June and July. Again, the
mill-owne"s were demanding another
block closure. This is not due to
shortage but there is an attempt to
create a make-believe scarcity so that
they can raise the price of jute goods
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and also deprive the workers of their
due.

I would suggest some points for the
future. Fixation of the price of raw
jute has already been supported by
me. It is also necessary to build up
buffe: stock because towards the end
of the season, just before the arrival
of the new jute in the market, the
price may go up. At that time, if there
is a buffer stock it will neutralise this
rise. So, the creation of g buffer
stock is also necessary, These two
points have also been put forward by
the Chief Minister of West Bengal.
The third point is about the abolition
of the middlemen in raw jute. I have
also stated how the middle men are
manipulating the price of raw jute.
Naturally, these middlemen should be
eliminated, The abolition of the for-
ward marke.ng and the removal of
jute industry trom the scope of the
share market by legislation should be
attended to. The fifth point is that
Government must have control over
the stock position of both raw  jute
and jute products. If they do not
have any control over the stock posi-
tion, it ig useless, This time the ITMA
had been refusing to disclose the stock
in its hands Naturally, even the Min-
isters were thinking about it: they
were wondering whether there was
really a jute shortage, They did not
know because it was in the hands of
the IJMA. It might be concealed, so
that the Government may not know
the real position. Naturally, the Gov-
ernment must have control over the
stock position, both of raw jute and
jute products.

15 hrs,

Lastly as has already been referred
to by Shri Indrajit Gupta, the export
trade in jute should be handled by
the STC or by any other Government
agency so that not only the tradition-
al but the non-traditional market
may also be explored to export our
jute which is a foreign exchange earn-
er and especially when we are in need
of foreign exchange at the present
moment for the development of our
country. R
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Shri S. M. Banerjee {(Kanpur):
Yesterday’s motion angd this resolution
have both been combined. This re-
solution is a non-official resolution. I
want to know whether the House is
sitting up to 6 O’clock, because we
were to resume discussion of yester-
day’s motion at 5 O’clock. 'That has
to be discussed for one more hour.

Mr. Chairman: The House will sit
till 6 O’clock unless the discussion of
both the things ig finished before then.
If the discussion of both  the things
finishes before 6 O’clock, we may ad-
journ, Otherwise, we shall sit till
6 O’clock.

Shri S. M. Banerjee: The next re-
solution is there.

Shri Kanungo: It is not diffitcult. I
find that two hours have been allotted
for the resolution. We started at 3.15,
We can close the discussion at 4.45. 1
shall try to be as brief as possible in
my reply, but I may be given 20
minutes or so. With luck, we can
close at 5.30 or earlier, Only I would
like to know when you will call me.

Shri Surendranath, Dwivedy: There
is a fourth resolution ¢n the agenda.
This igs a non-official day. The Mo-
ver of the second resolution did not
turn up. So, the third resolution was
taken up. And we have taken both
the third resolution and the unfinish-
ed motion of yesteray together. If that
had not been done, then probably my
hon. friend Dr. K. B. Menon would
have got a chance at least to move his
resolution, ;

Mr, Chairman: The point is this.
Two hours have been allotted to this
resolution which means that this can
go on from 3.15 to 5.15. At 5 O’ciock
the discussion on the motion moved
yesterday is to be taken. So, the
time to move the secong resolution
15 not there in any case. Therefore,
the only question 1is, whether we
should ask the hon. Minister to
reply to this debate and then take
up the discussion on the other unfi-
nished motion and then ask him to
reply to it a second time. There will
be many points which are common

AUGUST 25, 1961

Fization of Price of 5000
Jute

to both. That is why I thought it

would be better to take the two- sub-

Jects together and then call on the

hon. Minister to reply to both.

Shri Kanunge: I think I will have
to reply at 5 O’clock.

Mr. Chairman: At the latest by 5.30.
If the hon. Members finish by 5, then
I will call on the hon. Minister at 5.
In any case, the speeches will have
to be over by 5.30.

Sari Muhammed Eliag (Howrah):
Mr. Chairman, the jute industry is
the biggest and oldest industry in our
country, of which we are very proud.

Dr. M 5 Aaey (Nagpur): There is
no guorum,

Shri S. M. Banerjee: It is the con-
vention in this House not to raise the
point regarding quorum on non-offi-
cial days. I am really sorry a senior
Member of the House should have
raised it now.

Mr. Chairman: So long as nobody
raised it, we can go on. But if some-
body raises it, I have to take note of
it. The bell is being run. Now there
g quorum. The hon. Member may
continue.

Shri Muhammed Elias: As I was
suying, we are proud of this industry
because it earns more than Rs. 125
crores to Rs. 130 crores of foreign ex-
change. But the workers who are
employed in this industry are totally
exploited. The workers and cultiva-
tors rose time and again against the
brutal exploitation of the Jute mono-
polists, but their movements were
brutally suppressed by the employers
with the support of the Government.
Such a wonderful industry is eatirely
left in the hands of a handful of
monopolists, who control the foreign
trade, the raw jute market, etc. The
Government has nothing to do with
the control of foreign trade and other
aspects of this industrv.

Ig this industry, we find that al-
though the employers earn a huge
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amount of profit, the workers are
very much illpaid compared to the
conditions of workers in other orga-
nised industries. You know the
history of the crisis which is being
told by the employers about the
shortage of raw jute. They are say-
ing so and raising the bogey of the
shortage of raw jute to fulfil a four-
fold purpose.

We find from the various state-
ments made by the Chief Minister of
West Bengal and others that there is
not at all any shortage of raw jute.
Here is a statement made by the Chief
Minister of West Bengal. He says:

“We met the representatives of
the labour as well as the IJMA.
We also brought to bear on this
question our personal observation.
We are satisfied that jute is now
com ng in larger quantities in the
market and there is no reason
why the jute mills should not be
opened and worked as they did
before the month of May. The
question as to whether the jute
mills should not work full 48
hours, whether they should not
unseal some of the looms already
sealed should also be investigated
and decided upon as quickly as
possible.”.

So the Chief Minister of West Bengal
himself, after making detailed enqui-
vies, has admitted that there is no
shortage of raw jute.

But why do they still say that there
is shortage of raw jute. It is only to
sabotage the work of the Wage Board
which has been constituted by the
Government of India. The history of
the movement of jute workerg is
known to this House very well. They
have been struggling for a minimum
wage gince a long time. After their
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workers in the jute industry. As
soon as this Wage Board started func-
tioning, as soon as this Wage Board
increased Rs. 3.42 Np, in their wages
as an interim relife, the employers
starteq a campaign to close down the
mills for a week in a month, They
knew very well that if the mills run
properly there would be no difficulty
for the Wage Board to come to a
decision about the increase to be given
to the jute workers in their wages,
That is why they took this decisions to
close down the mills for a week every
month.

Sir, it has been exp'ained just now
by my friend Shri Indrajit Gupta
how they wanted to kill the jute
growers. They knew very well that
this year there would be a bumper
crop and the jute growers will have
some money. That is why they have
started a campaign saying that there
is shortage of jute, there is not
enough jute for the mills and so on.
If there is not enough jute, there will
certainly be an increase in the price
of raw jute, What is happening in
the market? The price of raw jute is
going down. It has come down al-
ready from Rs 61 per maund to Rs. 30
to Rs. 35,

In this connection, I would like to
bring to your notice what is happen-~
ing in the fish market in Calcutta.
Two days ago the hon, Minister for
Food and Agriculture, Shri Patil, was
there and he assured the Bengali
people about the supply of fish. There
is shortage of fish in the market,
The price of fish has gone up from
Rs. 3 a seer to Rs. 8 a geer. Fish is
the favourite food of Bengali people.
That has now gone out of the hands
of the Bengali people. Bhortage of
fish has caused the price to go high.
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ture. The jute mill owners are saying
that there is a shortage of raw jute,
but the price of raw jute is coming
down. So, it is only the intrigue of the
jute mil owners to kill our poor jute
growers of our  country. 1 do not
want to make any detailed reference
to this, because it has been very
elaborately dealt with by my hon.
friend, Shri Indrajit Gupta and Shri
Aurobindo Ghosal. So, 1 am coming to
the other aspeet of this question, the
congpiracy of the jute mills, the hyena
of finished goods; if there is  low
production and if there is no laige
supply to the market there will  be
a terrific increase in the price of the
finished goods. This, is another reason
why they arc closing down the jute
milly and creating suchg type of crisis.

Then they want to reduce the nuan-
ber of workers in the jure industry.
Just now, my hon. friend, Shri Indra-
Jit Gupta, has quoted figures from the
bullct.n of the jute mills to show how
they have reduced the number  of
workers employed in the jute  mill
industry. A few yearg ago, the num-
ber was more than three !nkhs, but
now it has been reduced to two lakhs
Even among the two lakhs workers,
there are 70,000 workers who do not
enjoy any amenities, because they are
kept as temporary workers. Ever the
tribunal awarq said that one-third of
the badli workers must be taken as
permanent workers, but the m'lls are
flouting the decision of the Tribunal
and keeping nearly 70,000 workers as
temporary. In this way, the jutc mills
are tryving to reduce the number of
workers in that industry, They want
to make more and more profits with a
smaller number of workers  They
know very well that unless the? create
such a grave crisis, they will not be
able to redure the number of workers.
We all know very well how our
country is suffering from the unem-
ployment problem. Now, if this crisis
Is allowed to go on, the army of the
unemployed will increase by the ad-
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ditional of unemployed workers of the
jute industry.

It is a very dangerous situation that
has becen created by the jute mills in
our country. So, Government must
take a firm stand to deal with this
matler. They should not be afraid of
dealing with the jute mills. This js a
noble industry and iy should not be
allowed to be run by these monopo-
lists, who are not in the interests  of
our country. Neither are they in the
inte. ests of the poor cultivators of the
jute industry. They are only after
profit and their greeq will take this
industry to thg verge of ruin. Now
the time is in our hands and if the
Government stand firmly they will be
able to tackle this complicateq situa-
tion by taking some firm stand in this
matter.

A ~ugpestion has alrcady been put
forward for fixing the price of raw
jute. Sccondly, the Chief Minister of
West Bengal has written to the Cen-
tral Government to buy raw jute. The
Centrz! Government must  create a
buffer stock. Either through the STC
or some other organisation, they must
buy all the raw jute co that the mill
ownere cannot  get any opportunity to
dupe the poor jut: growers. Thirdly.
there should be control of the export
trade The export trade of the jute
industry must be in the hands of the
Government. At the same time, Gov-
ernment must think about the nation-
alization of this vital industry, Even
the INTUC has demanded thc nation-
alisation of thig industry. This import-
ant indusiry should not be left in the
hands of a few handful of monopoli-
ste, because this is a vital industry. So,
this industry must be nationalised.

1 cannot understand why the Gov-
ernment is afraid. A small country
like Cuba with a population of 72
lakhs only has been able to nationa-
lise all big industrics. They  have
even able to nationalise the American
busine s standing on the nose of the
powerful American Government. They
have been able to nationalise all the
important industries in Cuba. We
being a very big country and a very
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powerful Government, why have we
not been able to nationalise all the
important industries? The Govern-
ment must think over it and must
nationalise the jute industry without
delay.

At the same time I must tell the
Government that if they do not take
a firm decision regarding this the
situation will go out of hand. The
workers have already started a move-
ment. T am coming from Calcutta. 1
have been there for over a weck and
had also to address a number of meet-
ings where thousands of workers
gathered. I have secn  how  the
workers are being faced with misery
and how they are aggrieved with the
attitude of the mill-owners and at the
Same time with the attitude of the
Government. They are  seeing by
their own eyes how a handful of the
monopolists arc¢ flouting the instruc-
tions of the Government and are run-
ning the idustry according to their own
whims. That is why the workers have
decided that if the Government do
not take adequate measurcs to give
them proper relife they will take fur-
ther measures. They are  going 1o
hold another conference on the 27th
of this month. This conference will
be held together wilh the jute
growers. After that a  State-wide
movement wil! be started. That
movement will be started by all the
democratic organisations of  West
Bengal. 1 can tell this House that if
now some sort of a decision is not
taken, there will be a general strikc
not only in the jute industry but in
all the industries of West Bengal.
because it is not only a menace to the
workers of the jute industry but it is
a menace to the workers of al! the
industries. It is not only the problem
of the worker but it is the problem
of the jute growers and of the peoplc
of our country. This is the problem
of our national economy. If tLi:
thing is not checked. our national eco-
nomy will be ruined. It is in the in-
terest of the country, in the interest
of our cultivator and in the interest
of our workers that the workers of
West Bengal have decided to go fur-
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ther if the Government does no! take
any firm decision to deal with this
handful of monopolists who want to
play with the lives of lakhs of poor
workers and with the lives of the cul-
tivators. They should not be allowe.i
to play with the lives of our national
economy. That is why I will urge
upcn the Government to take a firm
decision without further delay.

Shri A. C. Guha (Barasat): Madam
Chairman, yesterday also a similar
subject was discussed and I think all
the speakers more or less pressed for
three points, namely, for the fixation
of a minimum price for raw jute, for
the ubolition of intermediaries in the
purchasce of raw jute-who are actually
speculators and agents of  the mill-
owners and for the export trade of
raw jute to bhe taken over by the
State Trading Corporation, Today the
debate is particularly about the fixa-
tion of minimum and maximum prices
of raw jute. Several times this
maiter came up before this House and
the Government's plea was that jute
goods being an export commodity it
will be very difficult for the Govern-
ment o fix 4 minimum price of raw
Jute Thewr argument on thig point has
glmost gone so far as to say that it
will ruin our export market and we
shall lose the entire foreign exchange
we have been getting. That js a wrong
apprehcension of the Government. Last
year's experience has shown ux that
even at the rate of Rs. 60 or 65 per
maund of raw jute, the jute industry
has been able to maintain itself.
Another apprehension of the Govern-
ment i« Pakistan has not only raw
jute, but it hay also started the manu-
faclure of jute gooos; we have always
to compete with Pakistan and if we fix
any minimum prices for raw jute,
that may give undue advantage to
Pakistan

1 think the Government know that
Pakistan, several years ago, establish-
ed a gort of government monopoly.
I think jute Board or something like
that is the name of the institution
which controls the purchase of raw
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jute and also the export of jute goods.
I think they have also fixed some
minimum price and maximum price
for raw jute. If Pakistan could have
done this and yet maintain—not only
maintain, but develop their export
market—in  manufactures of jute.
goods I do not know how Pakistan
competition can prevent us from fix-
ing prices for raw jute. The cxpe-
rience of the last two years should
have made the Government somewhat
wiser. In 1959, the price of raw jute
was as low as Rs. 20 per maund. In
1960, it went up to Rs. 60 and 65 per
maund. Yet the industry and export
of jute goods went on. But no indus-
try can survive with such a rapid and
sharp variation in the price of raw
materials

In 1947, after the Partition, the
position of raw jute supply was very
precarious. Bengal, Assam and some
other States were particularly asked
to switch over their agricultural pro-
duction from paddy and other things
to jute. Bengal did it at the sacrifice
of her production of paddy. For that.
Bengal has had to  suffer all these
years. They have had always to pay
a higher price for rice which is the
main or practically the only food for
for Bengalis. The cultivators of
Bengal, Assam, Bihar and Orissa have
produced raw jute in sufficient
quantity. It is the obligation of the
Government to protect the interests of
these cultivators who have produced
raw jute which is of strategic value
for the Government. Now, if the
Government fail to give protection to
the cultivators, they should realise
that the cultivators won't grow raw
jute as actually they did last year. If
this year also the cultivators are let
down and their intcrests are sacrified
to the interests of the jute millowners,
next vear also, they won’t grow raw
jute. The Indian export trade will
suffer and India will have to depend
o1 the mercey of Pakistan for the
supply of raw jute at whatever price
Pakistan Government may fix.
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This is the position with which we
are faced now. We must ensure a
proper and adequate production of
raw jute in this country. If that is
the policy of the Government that
adequate raw jute has to be produced
in the country, there is no other
alternative but to ensure a fair and
economic price for the cultivators.
This is the simple proposition before
the Government and before the
country. I can understand that in
view of the fact that jute goods are
mostly export commodities, though
there have been some recent increase
in the internal consumption, there
muy be some difficulty in having a
rigid formula about fixation of prices.
Prices may vary according to market
conditions and also according to the
cost of production for the growers.
But, as i the  case of the cane
growers, if necessary, the Government
shouidg subsidise the jute growers In
1959, I made g proposal that the Gov-
crnment  should give some  price
support to the jute growers. In that,
at the maximum, they might have to
incur a loss of not more than Rs. 2
crores, but they might have made
some profit also. Nobody was sure of
that. Buit Government ultimately
took up the proposal half-heartedly
and gave it at the last moment to the
STC, which could not do much at that
late stage.

The question of creating a buffer
stock has also been raised by the
Chief Minister of West Bengal. He
has suggested that the trade and the
mill-owners should create a buffer
stock. 1 would not support that pro-
posal. The buffer stock is to be
created by Government. Qur Chief
Minister’s argument is that in certain
cases, the mills or the intermediaries
may decline to buy this stock, and
the cultivators are not in a position
to hold this stock also. Therefore. he
suggests that the mills and the trade,
that is. the intermediaries who pur-
chase raw jute should combine 1n
trke the buffor stock from the jute
prowers. 1 would sugges: that this
funct:on should be taken over by
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Government. Only  Government
should take over the buffer stock. If
the taking over of the buffer stock is
left to the mill-owners or the inter-
mediaries, then the jute growers can-
not get a fair price.

If at this stage any rigid price fixa~
tion is not possible, I think at least
a price support policy can Dbe
immediately initiated to ensure that
the ju'e growers will get a fair and
an economic price. We are not going
to accept the proposal that to ensure
a fair and cconomic price to the jute
growers would mean the ruination of
the jute industry and the ruination of
our jute export trade; I think .he
House cannot accept that argument
and the country cannot accept that
argument. If necessary, the jute
growers will have to be subsidised,
as we are subsidising in a sense the
sugarcanc growers of the country and
we are also subsidizing the export of
<ugar to other countriecs In what
way Government will do it is not my
concern, but Government must ensure
that the jute growers will get a fair
price; they may do it by fixing a
minimum floor price or by giving
price support or by the taking over
of the entire produce of raw jute by
the STC or by some other Govera-
ment machinery and thep selling the
raw jute to the mill-owners at a
price which may be economic for tne
industry; und if there is any loss,
then, Government will have to suffer
that joss. That the jute growers
should be asked to produce jute and
then their interests should be Jet down
or should be sacrificed, is a position
which I think no Government can
accept and which this Governmeat
cannot accept.

Another question that 1 sbould hike
to raise in this connection is this. All
along. in the rura] economy of Beng:l,
there have been two main crops,
namely jute and paddy. But in the
rural areas, thev alwav; used to
maintain some =ort of pari'v between
jute and paddy price. But that pari*y
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is not being maintained now. I think
the ratio was that the price of onme
maungd of jute should give two maunds
of rice. 1 think that that was the
ratio that was prevalent in the rural
areas.

But wha! is the position now? Ia
1951, one maund of jute would give to
the jute growers about Rs. 20, but
rice was selling at Rs. 30 even in the
rural areas. Now, the price of jute
in about Rs. 30. I am not sure if
Rs. 30 1s the price in the rural market;
[ think in tke rural market, the price
ic somewhay lower than Rs. 30; rhe
cultivators are getting not more thun
Rs. 25 or 27 per maund. And the
price of rice js also about Rs., 27 per
maund. So according to the standard
of the rural economy, the cultivators
of jute are suffering. If they go on
suffering, then during the next year,
they would not produce any .juic.
The parity between jute and paddy
or rice price should be maintained,
and that should be the standard for
the fixation of the price for jute, if
they decide something on these lines.

Another bane of the jute industry
1 .peculation, The Forward Market
Commission have failed to deal with
this maiady in the Calcutta trade.
This speculation existy right from the
bottom up to the top, that js, from the
purchase of raw jute up to the cxport
of jute goods The only way to stop
this is for th. State to intervene and
take over th. purchasc of raw jute as
well as the export of jute goods. Thix
speculation is harming our natjonal
cconomy. 1t ig also harming the jute
growers.  As for the workers in the
jute mills, 1 think they are not very
much affected by this speculation, ex-
cept that the millowners in different
forms make huge profits but dn not
give proper remuneration to  the
workers. But that is another point.

There is always a gap between the
rural market price and the mill-gate
prce. The gap should not be more
thap Re 2 or Rs. 8. Gencrally, row
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the gap is between Rs. 7 and Rs. 8.

This is due to the undue profit of the:'

intermediaries. This also should be
stopped. That can be done¢ only by
the State Trading Corporation or same
other government machinery stepping
in and taking over the functlion of
supply of raw jute to the mills.

Yesterday, the question was raised
about the block closure of jute mills.
I do not know if Government have
made any assessment of the stok posi-
tion before they decided thal the jute
mills might be closed ¢n bloc for two
weeks. They were demanding closure
for the thirdg weck also. 12} per
looms have already becn sealed. They
are asking for the sealing of another
18 per cent. The working hours were
reduced from 48 to 45 to 40 and then
to 35 per week.  The question is whe-
ther the stock position would justify
such reduction in production

1 think last  vear—if I r.member
aright—when we tried to make an
assessment it was estimated that the
production and carryover of the vear
before would be nearly three or four
lakh maunds less than the  require-
mentg of the industry. Then  there
was some import from Pokistan so the
shortage was too small to justify all
these—block  closure, reduction  in
working hours and sealing of looms
I am not surc if Government have
made any correct assessment of the
stock position before they agreed to
all these measures tending to reduc-
tion in the production of jute goods.

The quantity of jute goods pro-
duced last year was fairly less, but
the price was high and so the manu-
factures had not to suffer. They had
their full quota of profit. I think it
wag larger because they have not to
pay so much for labourers and they
have not to pay for so many other
things. So by producing less, they
have not suffered in profit. They
have had their full quota of profit.
This position should also be taken
into consideration. By reduction in
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the production of jute goods, the

national economy might have suffer-
ed, but not the millowners.

Another thing which Government
should consider at this stage is the
guestion of proper cost accounting in
jute mills. The NIDC has given huge
amounts to loans to the industry.
Shri Indrajit Gupta mentioned the
figure of Rs. 4 crores, thai also Ithink
at a concessional  rate of interest.
When Government have advanced so
much money to the industry, they are
entitied to have a correct cost account-
ing of the manufacturing process. 1
am afraid that has not been done.
The industry has aiways been avoid-
ing u correct costng of the process of
manufacture.  Sceing all these things,

1 feer thar the  Government should
immed:ately mitiate some policy  to
give price support to the raw jute.

Ty may do it by fixing the minimum
price or by purchasing the raw jute
through  the STC or through some
other Government  machinery at  a
fair price fixed by the Government.
That is for them to decide. If there
are administrutive  difficulties, they
should be looked into. We, Members
of the House sitting in this side or
that s:de, may be accused of having
some political games and not being
able to understand the jntricacies of

the administration. But the Chief
Minister of West Bengal is a res-
ponsible person and he has also

advocated fixation of minimum price
of raw jute. The demand is logical
and consistent with the principles of
economics and the Government should
take it up. It has further been
strengthened by the support of a man
like Dr. Roy. This is the time for
the Government to make up their
mind about policy as to how they will
protect the interest of the jute
grower. They may fix a minimum
price; the price may vary according
to the circumstances. At the time the
raw jute comes to the market, the
millowners have always been able to
get them at a cheaper pricee. In
August and September, they will not
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show any eagerness to purchase raw
jute so that the price may go down
abnormally. These tactics are adopt-
ed by them every year. This year
there is not much carry over from
the last vear and there will be some
demand from the mill owners for the
purchase of raw jute. So they have
taken to sealing the looms and reduc-
ing the working hours and also block
closure. Government should realise
the s'gnificance of these tactics and
take some steps to ensurc the interest
of the growers. How they should do
it, 1 am not going to enunciate; nor
am 1 going to mention any specific
formula. It is for the Government to
decide and to ensure to the growers
<1 that they can get a fair price. Only
then they can grow jute: otherwise
they will not grow jute.

Shri Surendranath Dwivedy
(Kendrapara): I am glad that the
House has an opportunity to discuss

this very important problem.  Several
times before 1 have mysell given
notice of resolution like this but  un-
fortunately it never came in the
ballot.

1 will confine myself to the Resolu-
tion before us-——not the motion  that
was  discussed  yesterday. In this
resolution  there  is a demand  for
minimum and maximum prices. 1 da
not know whether it is feasible or
possible at this moment (o fix a
maximum price.  Probably my friend
the Mover of this resolution has
a'readv indicated that that is not the
immediate issue. The problem s,
since jute is one of the important
money crops, we want its production
to increase in this country. It earns
us gnod foreign exchange and all sorts
of encouragement are given by the
Government to sec that the creage
under jute is increased. In vicw of
this. is it not high time that we
considered this aspect, namely. how
it is that the jute growers are not
very much interested in growing jute
to the extend that we need” It cannot
be complained now that we suffer
very much in respect of the quality
of jute as it was several years back
The quality has very greatly im-
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proved in the last three years. But
the jute growers in this country have
been really given a raw deal by the
Government. The question of fixation
of minimum price has been gone into
very many times. A committee was
specifically appointed for the purpose
and it had taken into account all the
points which my hon. friend men-
tioned. The cost also was taken into
account and they made out a case
showing the names of the State
and the cost per maund in the matter
of the production  of jute in each
State. 1 think after that, 1t was
necessary that the Government should
have fixed a minimum price—not
uniferm price for all the States which
produce jute —taking into considera-
tion the co-t of production as worked
out by the committee. 1 think it was
the S R, Sen committee.

We find hesitancy. It is known that
in 19549 the jute growers did not get a
price which would encourage them at
all to take to jute cultivation. and
as has been pointed out, because of
thut  the  ute nereage netually
decreased.  The people diverted thesr
cultivation to other crops.  The Gov-
crament at that time came to the and
of the growers in the sense that thce
Stale Trading Corporation came in o
purchase the juie. But ot what time?
It wa~ at a time when the jute  had
alrcady gone from the hands ©f the
jute growers to  the middlemen,
Practically wherever  they have tried
to purchase jute. it is a very insigni-
ficant quantity that they could get,
and the growers actually d'd not  get
the benefit. It was expected that the
same policy would be extended next
year. But that was not done. In
reply to a question of mine in  that
respect. we were told that gince the
jute price is quite profitable, as it is
in the¢ market now, they do not think
that it is necessary to extend that
facility. That is, the Government do
not want to follow a policy to give a
stable price in which jute growers
would feel encouraged to stick 1o the
production of this very important
crop. Government Ilcaves it {0 the
sweet will and mercy of the mill-
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owners who manoeuvre the market
according to their convenience.

Even now, in the Jute Bulletin
published by the Indian Central Jute
Committee in June last, it has been
said that the mills werc not keen to
take up quotas of raw jute which they
hope«. ..ould sell cheaper as the
time for the new crop arrivals drew
nearcr. That is the real point. The
mill-owners, since they are the only
purchasers, manoeuvre to sec that, at
a time when jute growers are
anxious to part with their jute, either
there i mo wagon supply or  they
have not the capacity to buy it or
they resort to so many means—I think
that is part of their game now—such
as the block closure of the mills tn
prevent the jute growers to get fair
prices. So, the whole question arises
as to whether we want to sacrifice
the interests of the growers for the
sake of a few millowners.

It is a question of principle. In the
Five Year Plans, the rural sector is
being neglected. Are we going to
introduce a policy in which we will
only produce for the interest of the
industry or really we want to give a
stable basis to the agriculturist in our
economy? It has Dbeen argued,
becruse, so far as know, the
Ministry of Food and Agriculture 1s
in favour of a minimum price. The
Minister of Fooq and Agriculture
himse!f has been quoted. He is
reported to have said—-of course speci-
fically he has not said it—that they
are going to fix a minimum price here
and now. I think that in 1957 or
thercabouts, it was decided that a
minimum price for agricultural com-
modities would be fixed. A minimum
price for cotton has been fixed, with
the result that the cotton-growers
have been benefited and cotton culti-
vation has been encouraged. So. the
Agriculture Ministry is in favour of
it, who is coming in the way? Pro-
bably the Commerce Ministry, which
looks after the interests of the traders.
the bucinessmen, the profitecrs. wou'd
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like to sacrifice the growers. There-
fore, if you take the overall planning
into consideration and want that the
jute growers should play their part
as well, it is highly essential that this
policy should be fixed once and for
all.

1 would alsp suggest that if thi; is
not possible this year, even now the
Government can immediately come to
the aid of the growcers in the sense
that they can take over the purchase
of jute. The respective  State Gov-
ernments may be asked to purchase
jute from the growers and the STC
should take the rezponsibility of
cuppllying it fo the mills. 1 would
go so far as to suggest that if the
only hindrance is our export markaot.
then lct the STC take up the export
market also. If that is done, 1 think
probably the growers would get some
relief.

In Orissa we  suffer most on
account of such a policy because
there is no jute mill in Orissa, although
the production of jute is sufficient
for the establishment of a jute mill
in Orissa. As far as I know, demands
have been made by the Orissa Gov-
crnment. We were given the
assurance in a conference which wa-
held in Bhubansewar last year when
we were discussing the State’s Plan,
that the State Government is advocat-
ing and has asked the Central
Government assistance for setting up
a jute mill in Orissa. Setting up of a
mil! in Orissa would give the growers
about Rs. 5 or Rs. 6 more per maund
than what the growers are gett'ng
todav, because there is always a
variation between the Calcutta market
rate and the rate at wheih jute is
purchased from the Orissa growers.
That i< also not done. Several times
thi: o estion has been rawed. One
doex n-t know: I was told that when
the refvrence was made to the Govern-
ment of India, they bave sent a com-
munication giving thelr views to the
Orissa Government. 1 would like to
know what is the position about it,
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whether the Government or Orissa are
ready to accept their proposals or is
any attempt being made to see that one
of the concerns in Calcutta is trans-
ferred to Orissa or a new mill will
be set up. If at least that is done,
the Orissa growers would get some
relief from thig existing horrible state
of aflairs.

1 do not want to rcpeat the argu-
ments  already advanced,  because
from all sides a verv reasonable case
has been made out for the fixation of
a fair minimum price to the jute
growers. I would, therefore, urge that
1 ix not too late. It is the first year
ot our Third Plan In two Plans, we
have neglected this important
problem. 1 would appeal to the Com-
meree Ministry not to stand in the
way, but accept the suggestions of the
Agricalture  Ministry; and, the State
Governments to fix a minimam jrice
for jute.

Shri  Prabhat Kar (llooghly):
Madam Chairman. the other day, the
Chairman  of the Indiay Jute Mills
A- Heiation while  delivering  his
Chairman’s spcech  before the share-
h~tders stated that the prospect:  for
the jute goods in the Third Five Ycar
Plun apprared promising, and it was
a real key ensuring adequate supply
and cconomic price both  to the
grower and the mills. He stated also
that as regards the industry it must
ensure that prices do not in future fall
to a leve! that makes the grow ng of
jute non-attractive to the cultivators
which did occur in 1958-59 This 1s
what the Chairman of the IJMA
stated. In the statement issucd by
the Ministry of Commerce and Indus-
try we are fold that the decision for
the block closure was taken to tide
over a period of difficulty caused by
the acute shortage of raw jute and
designed to result in further economy
in the use of raw jute pending arrival
of the new jute crop.

Madam. I place before the hon.
Minister the report of the market
during the last few days. On the 8th
August raw jute was quoted at Rs. 48.
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On the 9th, the report says: “Jute
market is quiet—some business s
reperted for ready delivery goods but
buyers are generally reserved”. On
the 16th August the price was Rs. 37.
The market report says: “The Jute
market is very quiet—more and more
scllers are in evidence particularly in
new crop jute, but mills reserved and
very little business is passing." On
23rd August the price quoted was
Rs. 34, The report says: “Market is
very  quiet—scellers  continue to  be
keen  for business but only small
scattered  ready delivery jute is
passing”  Yesterday the quotation in
Calcutta Market was Rs, 82

Here ic a statement of the Ministry
that the block closures were necessit-
ated by the shortage of raw jute, and
here is the market report which suys
that the sellers are in the market and
the buyers are not buyving. 1f there
is a4 shortage for which there has been
a block closure, why is it that in the
market today there is no buyer in
sp'te of the fact that sellers with the
new crop are coming into the market?
I have quoted the Calcutta prices from
8th August when it was Rs 48 to 24th
August when 1t was Re. 32, These are
Calcutta prices. There must be a gap
of at least Rs, 2 to Rs. 3 if not more
between the prices in the villages and
the prices in Calcutta. It is more, as
Shri Gupta savs. generally.

So all this gituation that was created
in the jute industry was done with a
purpose to bring down the prices of
jute. The Jute Mills Association says
that it must ensure that the prices do
not in future fall to a level that makes
the growing of jute less attractive to
the culivator and herc is the action of
the same Jute Mills Association in not
purchas‘ng the jute when it comes to
the market with a view to force the
price to go down every day. Why is
it %0? Because, the poor cultivators
have no holding power. When the
jute is ready, unlesg they sell it, it will
be difficulty for them to start working
again in their flelds, becsuse they will
have to start the next showing ses-
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son, and unless thsy get the
money, it is not possible to do that.
Therefore, today they are being forced
to take the raw jute to the market and
try their level best to sell it. They
can hold for 6 or 7 days, and not be-
yond that. It is impossible for them
to hold on and they will not be able
not only to carry on the work for the
next season but even to live. There-
fore, they have got to sell at any »rice
to the buyers. Here is a news item
from the Statesman that the scllers are
insisting on the sale but the buyers
are not. I want to know whether any
explanation has been obtained from
the Indian Jute Millg Association. I
do not say that it is with the conni-
vance of the Government that they
have ordered the block closure, but I
do say that they were intelligent
enough and they had the ingenuity to
confuse the Central Government and
to get their permission for the block
closure. If that is not g0, I want to
know whether any enquiry has keen
made as to why if there was really a
shortage they are not’ purcaasing jute
from the market. As I said earlier, it
was with a view te pull down the price
of jute that the block closure was
ordered.

17 hrs.

Today we find we are in a somawhat
better position because, all of a sud-
den, all the high-ups in the Govern-
ment, both Central and State, have
started thinkng that it is time that we
thought of fixing the minimum price of
jute. It is a good sign, no doubt, but
it was done because of the force of the
movement that has been launched in
West Bengal. In West Bengal jute is
not only one of the most imuortant
cash crops, it is one of the most im-
portant industries which Dbrings us
about Rs. 150 crores to 160 crores of
foregn exchange, If there 15 any
trouble in that industry, the whole
economy of Wesy Bengal will find it-
self in a difficult position. That is why
today starting from the Chief Minister
of West Bengal every one started mak-

AUGUST 25, 1961

Fixation of Price of 5020
Jute

ing statements—I think &hri S. K.
Patil has also made a statement—that
the time has come when it is necessary
that we should fix the minimum price
for raw jute,

I would suggest how the price of
raw jute has to be fixed. We have got
to remember that before partition we
had roughly about 6 lakhg bales of
cultivation. After all our efforts, I
think now 20 lakhs to 25 lakhg of bales
of jute are being cultivated. Since we
enjoy a monopely on jute, it is neces-
sary that more acreage should come
under cultivation of jute. But that
can be done only if a fair price is
assured to the peasant, to the cultiva-
tor. But no effort has been made in
that direction.

In 1958-59 the price went down to
Rs. 20 per maund, and the Central
Governmeni, the powerful Ceilral
Goverinment, and the State Govern-
ment sitting over us, never bothered
whether within Rs. 20 it was possible
for the cultivator to produce this one
maund of jute and yet continue to
grow more. Rs. 20 per maund was the
Calcutta market price. In the village
it was probably sold at Rs. 18 or 14 a
maund, But nobody bothered about it,
because of the strong forces of the
IJMA, which were the deciding factor.
Everybody submitted to them. I had
pointed out that it has now gone down
to Rs. 32 in Calcutta according to re-
ports and no business is taking place.
So, in the villages the price may be
Rs. 25 or 26. I do not know what is
the price today. Ut might have gone
down even further. That meang that
it is going to that stage which existed
in the year 1958-59 and, accerding to
the Chairman of the IJMA, that situa-
tion should not be created.

I find that om principle they are
accepting that the minimum price
should be fixed. If the price has to
be fixed, we have got to take into con-
sideration exactly how we are going
to fix the minimum price. So far as
the cu'tivators are concerned, this

hed
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agricultural produce has got a very
queer situation to face.

17.66 hrs.
[MR. SPEAKER in the Chair}

So far as industrial production is
concerned, Government alwaygs allow
not only a certain amount of profit but
a big profit in the hands of the indus-
trialists. Whenever they fix the price
they see that this price fixation enables
the industrialists to ca'n a huge
amount of profit. Whenever the ques-
tion of tixation of price of agricultural
produce comes up they always try to
look to the interests of those mill-
owners who buy the agricultural pro-
duce, whether it 1s the question of
sugar or of cotton. It will be seen so
far as the question of jute is concern-
ed. That means thay it s the Jute
Mills  Association which  will decide
what 15 to be the minimum price of
jute 1 would only request the hon.
Minister thag when they decide about
fixing the minimum price and when
they fix the minimum price the most
important thing that they have got to
tak. into consideration is the cost of
production  Here the question (s not
of raw materials as such by which you
can find out cxactly how much raw
materials are required and what is
the cost of production. Here the most
important thing is the labour thay is
emploved bv the cultivator and also
the difficultics that they face. I hope
the hon. Minister has seen the process
of retting of raw jute and what diffi-
culties they face. Also, they have got
to take into consideration the general
commoditics’ price and the price of
foodstuffs which the cultivators have
got to use while deciding the minimum
price for jute. Today the LIMA also
agrees that there should be a minimum
price. But what it hag suggested is:
Let the IJMA decide whatever the
minimum price is and they will
accordingly d'rect their units that they
shall not purchase jt at Jess than that
price. 1 am opposed to allowing the
IJMA to decide the minimum price.
The minimum price will have to be
fixed by the Government. The mini-
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mum price which will be fixed by the
Government will have to be adhered
to by the IITMA. This is the first thing.

The second thing is the question of
the buffer stocks. It has been sug-
gested that the buffer stock also will
be in the hands and management of
IJMA. I am against that. The buffer
stock will have to be maintained by
the Government and will have to be
crcated by the Government.

These two things will have to be
remembered. While fixing the mini-
mum price, as | have said, the most
important factor ig the cost of produc-
tion which ig not the cost of production
of raw jute. That will have to be
taken into consideration. During this
season I had been in the districts and
have seen how the cultivators with the
expectation of a good price were lry-
ing to save thewr crop from the uttick
of insects. During this period there
was an attack of the insectx on jute. So
many cultivators have faced difficul-
tics 1 know of one or two cases
where the cultivators have died be-
cause of using insccetweides where no
direct:ons were given as to how exact-
ly to use them. In order to save the
crop so that they may get some money
thev have given their lives. The love
that thev have got for their produce,
the difficulties that they face in sowing
the crop and in taking it to the market
should be taken into consideration,
which cannot be dicided by the price
of th¢ raw materials. while fixing the
minimum price of jute. 1 wish that
this matter should be decided here and
now. No time should be allowed to go
because, az 1 have pointed out, daily
from the 8th August the price is going
down. On the 8th August it was Ra.
48!- a maund. By the 24th August jt
has come down to Rs 32/- a maund
In the Calcutia markct. 1 do not know
how much less ft is [, the vil'age
where the money is actuslly being
given to the producer. I would
request that the hon. Minister take
cognisance of these factors while de-
ciding s minimum price for jute
production.
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Shri Bibhuti Mishra
rose—

(Bagaha):

Mr. Speaker: 1 thought the hon.
Minister is likely to speak. Shri
Bibhuti Mishra has not spoken so far?

Shri Bibhuti Mishra: No. Yceswer-
day, you told us that on¢ hour more
will be given and we will be givea an
opportunity.

Mr. Speaker: [ have no objcction,
I understand there was a Resolution
relating to jute and they agreed that
that Resolution and this may be taken
up together for discussion. The hon.
Member was not present here when
those proceedings were  ceonducted.
Anyhow, 1 will call upon him. He
may speak.

Shri Tangamani: 1 wanted to speak
the other day.

Mr. Speaker: I know. He must have
cvome carlier, Hon. Memberg cannot
dictate to the House. Let the  bon.
Member go on,

Dr. M. S Aney: May 1 know whe-
ther the debate is on the Resolution
or the Motion?

Mr. Speaker: Both were tuken to-
gether,

Dr. M. S. Aney: That motion is an
altogether different thing. The Reso-
lution that was moved today is for
fixing of minimum prices.

Mr. Speaker: Very well.

Shri S. M Banerje~: These ar¢ con-
nected matters. The shortage was due
to the price factor. These are all
combined.

Mr. Speaker: Both rclale to the same
matter whatever may be the wording.
Further discussion on the statement
la:d by the Minister regarding the
block closure observed by the Indian
Jute Mills Association owing to scar-
city of raw jute raised by Shri Indrajiy
Gupta on the 24th August, 1961,
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The same thing; what is the diffe-
rence between the two?

Dr., M. S. Aney: The Resolution
deals with the fixing of minimum and
maximum prices of raw jute. That
motion arises out of some statement
made by the Minister as regards block
closure of the mills.

Mr. Speaker: 1t 1s on that now.
He made a statement about the closing
of mills. The discussion is about that
matter. The Resolution is:

“This House is of opinion that
minimum and maximum prices of

raw jute should be statutorily
fixed and enforced.”
I thought it was only a  motion to

fix maximum and minimum prices,

yuescerday.

Shri Surcendranath Dwivedy: Thnese
Lre ¢onnected matters; all these were
1elerred tol

Shri Kanungo: Both 1li¢c motions
cannot be scaparated. As a matter of
fact, the subject matter  cannot  be
separated. It 1s a coincrdence that this
has come up today.

Mr. Speaker: The Resoluticn is
over. I w.ll put the Resolution to the
vote of the House after hearing  the
hon. Minister, With regard to both
the Rcsolution and the discussion, 1
am puiting 1t (ff. No more discussion
on the Resolution. 1 will allow Snri
Bibhuti M shra to sprak on the matter
of urgent public importance and call
upon the hon. Minister to reply both
to the Resolution and the discussion.
Then, 1 will put both these matlers to
the House. On the discussion, there
is no question of voting. I will put
the Resolution to the vote of the
House.

Shri Prabhat Kar: In that case,
Shri Indrajit Gupta has a right of
reply.

Shri Indrajit Gupta: Five minutes
to reply to the Resolution.
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Mr. Speaker: All right.

st (wyfa (e (amEr) @ W
wwrg, gar fedy fafaet gew
A S % WTE & OHEAT A
fear wm% gmfaxr = fa=i
g T 99T 2 6 I &4-
F|ET 9 AT sy EAV HAZT €T
A m # o Ay 7ga fam
& WogT ¥ AT 4 AT § ) I
LG CA M (L O A
SWET & 491 ¥ o§EgT EW

# qgAr @zar g tv e aAme
F F1 FETR 41 gwe fafaer
wEg 7 w2 f£ Faw N FweA
21 WA qITR BET AT g UR
JATE F1 J2 1 FAfe, faan q=amof
a w2

“Earlier, the Union Minister Mr.
Gulzarilal Nanda, discountenanced
the idea of a third block closure
of the mills in August suggcsted
by the IIMA. With the new crop
so0 close, he said, every effort
should be made to avert a third
closure.”.
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“The  State representatives
present reported a general incre-
ase in the acreage under jute this
season over that in 1960-61. The
percentage increase was roughly
estimated at 2507 in West Bengal,
ever 50% in Bihar, 85% in Assam,
3097, in Orissa, almost 10097 in
Uttar Pradesh and 66% in Tripura.”
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“We feel that the problem of
jute prices is fundamental to the
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[ fagf fora]

guestion of increasing the produc-
tion and improving the quality of
raw jute produceqd in the country.”.

ferdu g ¥ frmr g -

“For the fixation of minimum
price of jute, all the three criteria,
viz, the cost of production of jute,
the parity between prices of jute
and paddy, and the relationship
between the prices of jute and
Jute goods need to be considered.”.
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e w7 e feam oA fean
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o7 faael ® 2 W@ ww wfuw
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Shri Kanungo: Sir, 1 am very grate.-
ful to you and the hon. Mover of both
the motions for agrecing to enable me
to reply to them togecther. 1 am at
a disadvantage because hoth  the
motions have been moved by Shri
Indrajit Gupta whose speeches on
both the occasions have been suave,
elog: -t and pursuasive. In fact
he has becn so pursuasive yesterday
that 1 almost felt guilty of the
serioug accusations which he was
making against the Government.
Fortunately, I have had a night to
sleep over ang recover my balance.
[ also wil] be failing in my duty if
[ do not pay a compliment to him
that he has been very fair and objec-
tive in his analysis of the situation
as it obtains today or in the pro-
jection of the future, barring one
point which I will deal with later.

1 shall deal with this question in
three parts: first., I shall deal with
the problem of flxing a minimum
and a maximum price for raw jute;
second, with the justification of the
two closures in June and July; and
third,—which is not at al] important
at the moment—with the proposed
closure in August. 1 entirely agree
with the broad outline of the jute
situation as mentioned to the House
by Shri Indrajit Gupta. The fact of
the matter remains that in spite of
an increase in the internal consump-
tion, the bulk of jute manufactures
is sold in the export market. In a
competitive export market, it is just
impossible to forecast what is going
to be the demand and supply and
what is going to be the prices. We
have to remember that those halcyon
days when undivided India used to
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have a monopoly of Jute manufac-
ture are goen for ever,

I shall merely quote a few figures
to show how Pakistan which has
better natural facilities in the matter
of obtaining the highest quality of
jute and which is manufacturing ail
jute goods and is progressing in the
export trade. The export of Pakis-
tan in 1955 was 543,000 tons. In 1960,
it had gone up to 1,878,000 tons. We
have also to remember that in the
matter of  availability of  better
quality of jute and also in quality,
Pakistan has a natura) advantage.
We have also to remember that the
manufacturing  capacity for jute
goods is established in Europe: in
Itally, France, and I believe in Ger-
many and Spain also. Raw jute is
now being grown in various other
countries, though the quantity may
be small at the beginning, but it is
natural to e¢xpect that the availabj-
lity will be higher. The manufac-
turing capacity is also being estab-

lished in countries like Thailand,
Burma, etc,
Therefore, we have to remember

that we have to adjust oursclves 10
the conditions of the world forces in
trade and supply and demand, both
in the matter of raw material and the
finished goods, and we cannot take
any unilateral action which is sure
to hurt us in the long run. Assuming
that we get a  bumper crop  of
70 lakh bales, even then, we have to
import a certain quantity of jute and
jute cuttings from Pakistan of the
necessary quality for giving the re-
quired finish to the jute bags and
hessian. 1 hope that sooner than
later, the quality of jute in India will
be improved and the best qulity of
fibres may be available here. I am
optimistic in this respect, because 1
have seen the wonderful progress
in the improvement of quality of raw
jute in UP. in the last five years. In
Orissa also, there has been a little
improvement, but it has been of a
very slow and uneven order. 1 faifl
to understand why the rame improve-
ment in quality and grades has not
been achieved in West Bengal. Pcr-
haps one of the factors is that Bengal
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growers always get a premium price
than the growers at longer distances.

Granted that our minimum require-
ment of raw jute would be of the
order of 70 lakh bales, we were faced
with a situation where we have two
consecutive years of bad crop. Let us
remember that like every agricultural
commodity, the biggest factor in the
availability of agricultural product is
weather and climatic condition. We
know it to our cost how the availabi-
lity of foodgrains, sugar and other
crops is largely conditioned by the
weather condition as it happens every
year.

The House also knows in the case of
cotton, which is another staple 1n-
dustrial raw material in our country,
for two consecutive years, we had a
very bad crop. The result was that
we had crisis ranging between 1960
and 1961. In the case of jute, in 1859-
680 the crop was 57 lakh bales. In
1860-61, the crop was 52 lakh bales.
When we get two consecutive bad
years, the important point I want to
stress is that the carry-over is reduced.
Assuming the crop to be 70 lakh
bales, the carry over used to be 10 to
16 lakh bales. It was reduced to 1
lakh last year. The carry-over is im-
portant because between one crop and
another, the carry-over provides a
cushion on which the prices are con-
ditioned.

So, leaving aside other conditions,
1 will concede straightaway that there
was a scramble for the jute when
there was shortage. There was spe-
culation, a certain amount of cornering
and other undesirable things. In spite
of all that, the basic factor remains
that there was a shortage of a very
high order. Whether the Government
was able to meet the situation or not
ought to be judged by the actions that
have been taken. 1 would like the
House to realise the conditions bet-
ween September 1960 and the present
time. Now the conditions are known
and it is public property, 1 would
very humbly submit that any other
step could have been taken which
would have produced better results.
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It was said by one of the speakers
that speculation hag run rampant. It
did. But I believe the action the
Forward Markets Commission took
had immediate effect. And, all the time
[ wish that the IJMA was half as
strong or as influential as has been
made by the various speakers, 1 would
welcome a particular organisation, an
industrial  organisation which can
carry its members along with it with-
out reservation. The very fuct that
IJMA is spoken of as a well-anit and
efficient organisation which can com-
mand the obedience of its members by
the crack of its whip is not correct to
my mind.

Shri Indrajit Gupta: It can't con-
trol them,

Shri Kanungo: That is exactly
what I say. Therefore, it is no effi-
cient. T would welcome any orgar.isa-
tion of any industry which could be
depended upon for speaking on behalf
of its members. Therefore, 1 wouid
submit that the accusations that have
be en made that the IJMA is a devil
incarnate and the Government of
India has been the willing tools of the
devil is not correct (Interruption).
This shows the eloquence of Shri
Gupta—where I am poor.

The question is whether, as Shri
Gupta has said, there cannot be any
difference of opinion about the
theoretical necessity of having a mini-
mum price of any particular commo-
dity. But the important point is how
and what should be the machine by
which this should be achieved. 1
must straightaway say, Sir, to you,
that we have been considering the
subject from 1951 onwards when the
Jute Committee’s report was given.
The main difficulty has been ¢o arrive
at a figure which would be considered
as the minimum floor price. 1 would
like the House to remember that in
the case of cotton we have a minimun
and maximum price. It has been diffi-
cult to maintain the maximum price
throughouy last year. In many areas
there was no necessity for taking any
operation for maintenance of the floor
price.



5037 Resolution re:

Wt feafe faw - gow W@y,
s % Aifor ew ¥ wf O et
fra ®Y syrer A# famT, s faed)
4R # wrgw fasr

Shri Kanungo. I definitely say that
we had to go in for rationing, import
of large quantities of cotton and com-
pelling the mills to buy a particular
cotton at a particular price because
the ceiling was pierced.

Shri Bibhuti Mishra: But the
growers have never gone up to the
ceiling price.

Shri Kanungo: 1 have no time to
enter into jts details, but I do believe
that even if all the growers have not
got it the organisation of growers in
cotton has been so much strengthened
that today they have got a  definite
pressure on the price in the market.
The point I am trying to make is that
it is easier to regulate the price of
cotton, because a large quantity of it—
in fact, almost the whole of it barring
a few lakhs of bales—is consumed in
the country. Therefore, in coming to
a price for jute, the rational method
would be, and here 1 would differ
from Shri Gupta, to work back from
the export price, which again is un-
certain. To base our calculations on
cost of production will be the most
dangerous thing that can happen.
Firstly, I have yet to find even any
theoretical discussion of arriving at a
price on the cost of production of an
agricultural commodity. We have
tried it in India, and 1 am told on
competent authority that it has been
tried elsewhere for crops and all that,
and, barring a few areas where agri-
culture has become fully commercia-
lised and more or less industrialised,
it is not possible to come to costing of
any agricultural crop. Here 1 am
merely repeating the dificulties. These
difficuities should not hinder us from
trying, and we are trying. The 1967
Jute Enquiry Commission also felt
that when the price of 100 yards was
Ra. 4 t0 48, the price of raw jute
was Re. 24 to 38 S0, when we se0
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the events of the last few years, it is
completely out of joint.

Shri Surendranath Dwivedy: What
was it two years ago?

Shri Kanungo: This ration has heen
found to be inoperative. It does not
operate because of various factors. It
has been quoted very freely by Shri
Gupta and, particularly, by Shri Kar
that when the raw jute prices have
been quoted at Rs. 32 where was the
necessity to feel that there was short-
age.

Shri Prabhat Kar: 1| said the buyers
are not buying.

Shri Kanungo: Yes, Shri Kar's con-
tention was there was adequate sup-
ply of raw jute but because of the
buyers holding back from the market
the prices sagged.

Shri Indrajit Gupta: That is the
contention of Dr. Roy also.

Shri Kanungo: 1 beg to differ. I
have flgures to show that on the 5th
August 1961 the arrivals in Kasipur
and Shambazar were 3,400 maunds
and 37,300 maunds respectively as
against 11,400 and 81,750 maunds res-
pectively on the same day in August
1960. To take another date, 11th
August, one week after that, the arri-
val in 1961 was 4,800 maunds and
the total stock available is 38,200
maunds. On the same day in 1960, the
figures are 16,400 maunds and 76,260
maunds. At a given date, what is the
total stock available?

The daily consumption of mills, 1
told, is of the order of 63,000 tons.
Out of that the total stock position
is this. Therefore if the quotstion is
there, I can only explain it by saying
that there has becen a small quantity
offered at that price. Somebody has
taken or has not taken it, but there
were no goods available at that price
or at any other higher price. It wili
be difficult to dogmatise on the posi-
tion today but after a while it will be
known. Today on the figures avail-
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able of arrivals and of the stock posi-
tion I cannot conceive that there was
a shortage, particularly in view of the
fact that the proposal of the IJMA
for a closure in August was not ac-
ceded to by the Government of India
and by the West Bengal Government.
So there is mo chance of a biock
closure,

Here, I want to refute the suggestion
made by Shri Gupta that there were
certain instructions by the IJMA to
its members to reduce the working
hours or scal looms other than those
which were public property. have it
on the authority of the Chief Minister,
West Bengal, that he has made enqui-
ries and has found that ther¢ were
no such instructions.

Shri Indrajit Gupta: 1 did not :ay
that there were instructions. 1 said
that after the Central Government
and the State Government had disap-
proved of their proposal, they allow-
ed individual mills to do whatever
they chose.

Shri Kanungo: This was done in
consultation with the West Bengal
Government.

Shri Indrajit Gupta: Not the
Central Government?

Shri Kanungo: No.

Shri A. C. Guha: 1 do not think the
West Bengal Government permitted
individual mills to close.

Shri Kanungo: There was no ques-
tion of permission. There were wo
alternatives. What to do in the situ-
ation? IJMA proposed that they should
have block closure for one week in
August. The other alternative before
the West Bengal Government when
they said that they would not agree to
this proposal was that whenever there
was no stock in an individual mill
that has got to close down. There was
no other alternative. It  conceded
that.
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Shri A, C. Guha: 1 do not think
the West Bengal Government con-
ceded that because the Labour Mini-
ter, West Bengal, made a public
statement against this.

Shri Kanunge: I do not know what
public statement he made. That is
my information from the Government
of West Bengal, In any case it is
rational. How can a particular mill
work when it has no stocks?

Shri Indrajit Gupta: By borrowing
jute from other mills.

Shri Kanungo: There you are.

Shri Indrajit Gupta:
cnough stocks.

Others had

Shri Kanungo: No, they hazd not
enough stocks. That point is clear.
There were not enough stocks for run-
ning a day's shift for all the mills
with a 12 per cent closure of loocms.
There were not the physical stocks
available there.

Shri Indrajit Gupta: Had thosc
stocks becn inspected ever by the
Government?

Shri Kanungo: Yes, Sir. Since the
order under the Essential Commodi-
ties Act was passed on the 10th
March, 1961, the Jute Commissioner
has been receiving statements of
stocks and is verifying them.

Shri S. M. Banerjee: What is the
position now? Wpe are fecling more
confused by the statement. Have the
WMA agreed mnot to have block
clasure any more? Have they givem
an undertaking?

Shri Kanungo: The month of August
st is nearly over and the West Bengal
Government and the Central Govern-
ment did not agree to their proposal.
So there is no question of a block
closure now. Inevitably, the damage
has been done which will be very
difficult to restore later on because in-
dividual mills were compelled to close



5041 Resolution re:

down or to reduce hours. Naturally,
there are weak units and strong units
and various other units. If the as-
sociation was strong cnough to carry
all the units together with them, for
the future it would have been better
for all concerned, for Government, for
growers, for labour, for everybody
because an organised industry is a
necessity.

Shri Indrajit Gupta: That means
the Government gave them wrong ad-
vice .You should not have disap-
proved of their proposal in that casc
You are saying it led to worse results
now,

Shri Kanungo: No, I do not mean
to say that. 1 never conceded that
there was a case for block closure.
Particularly, in August. After con-
sultations between the West Bengal
Government and the Government of
India, it was decided that there were
no strong reasons for a block closure
in August. Inevitably, it has hap-
pened. Therefore, as far as the Reso-
lution is concerned, I only beg to say
this. I agree with the contention of
the Mover of the Resolution that it
would be a desirable thing to have a
fixed price—may be a variable fixed
price, depending on  circumstan-
ces. The mechanics, how it has to be
operated, the quantum and the opera-
tion have got to be decided. With
marginal operation in the market by
the Government or by an agency of
the Government, it may be possible
to hold a floor price. It has been pos-
sible in the case of cotton. The only
occasion when we had to operate for
maintaining the floor price was opera-
ting through trade. It was fairly suc-
cessful. This matter ig under active
consideration. We hope in a very
short time to take a decision. We
have not taken a decision because we
are going to discuss the matter with
the West Bengal Government. We are
au fait of the whole matter.

About minor matters flowing out of
it, 1 plead guilty that we did not con-
sult the U.P. Government before we
agreed to the block closure of the jute
mills in the UP. We had to take »
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decision very quickly. We did nos

Shri S. M. Banerjee: Are you going
to consult now about the fixing of
floor price?

Shri Kanungo: I think 1 would.
Anyway, Shri S. M. Banerjee must
concede that the total production of
jute and jute goods is infinitesimal,
in the U.P,

Shri S. M. Banerjee: We have just
said that we have improved our pro-
duction.

Shri Kanungo: That is all 1o your
credit.  Vitally the Wes. Bengat
Government 1s concerneqd  about it,
becaust a large labour force is in-
volved in it. It is a trade on which
the resources of India are vitally con-
cerned,

Shri Indrajit Gupta mentioned thet
there should be accurate costing ot
the manufacturing process. I bel.eve
in the course of the last 3 or 4 y:ars,
at Jeast some of the jute m:lls have
installed cost  accounting gystems, I
believe we have now fair dala where
the costing can by judged.

Shri A. C. Guba: Will their ae-
counts have to be examined by the
Government cost accountants?

Shri Kanungo: Of course, when nc-
casion arises, the Tarif Commission
is fully equipped to do it.

Shri Indrajit Gupta: May | know
whether the Government have, even
today, correct information about the
cost of production of a jute mill, per
ton? Have you got verified informa-
tion? My own information is, within
100 years, they have never divulged
it to anybody, including somc of their
own members.

Shri Kanunge: Naturally, you can-
not expect competitors to divulge. T
do have information, though not full
informatoin, by my own costing of
severs] establishments.
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Shri Indrajit Gupta: They won't
allow your man to go into the miils,
as far as I know,

Shri Kanungo: Some of the sstab-
lishments are co-operating. It is not
all. On their rights they can stand.
They can refuse inspection. They
have rights. Because, untill I pul on
an enquiry by the Tariff Commission
and they are goverened by the Tarc.ff
Commission rules, I have no right to
ask them to disclose information. But
I must say to the credit of.....

Shri A. C. Guha: Is that the position
even under the Industrial Devalop-
ment and Regulation Act that the
Government cannot examine thier
accounts?

Shri Narasimhan. We are not able
to follow the hon. Minister.

Mr. Speaker: Interruptions add to
knowledge. Therefore, I would
humbly submit that the question of
fixing a minimum price for jute brist-
les with many difficulties, and though
theoretically we might agree on that,
we have to do serious thinking about
it. For the current year, I do not see
any danger that the prices will sag
down too low. At least, we are fully
aware of the position.

In regard to another point which
I had mentioned. When 1 paid com-
plaints so Shri Indrajit Gupta, 1 am
only sorry that Shri Indrajit Gupta
and several Members on this side
frankly admitted that this debate on
the resolution and the discussion on
a matter of urgent public imporance
has been actuated by political motives
on account of the coming clections.

16:00 hrs.

Shri Indrajit Gupta: The hon. Min-
jster has got it upside down.

Shri Prabhat Kar: It was no: snid
that this discussion was with any
political motive, but the point that
wag raised was about the statement
<of Dr. B. C. Roy,
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Shri Kanungo: I have airead, con-
ceded my incapacity to meet all the
finer points of logic raised by Shri
Prabhat Kar and Shri Indrajit Gupta,
but amyway, my hon. friend

Shri Guha also has cnoceded that.
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Shri Kanungo: I have already stat-
ed that I hope that the price will not
be allowed to go down very much
now, and we shall take steps to that
effect. But the declaration of a floor
price and a ceiling price will require
careful examination, on which we are
engaged at the moment. I hope the
House will bear with me and will
agree with me that that should be
done, without any eye upon the
elections,

I would request my hon. f{riend
not to press his resolution. As for the
other discussion of course there is no
voting on that.

Shri Indrajit Gupta: At the end of
two day’s discussion. I am very sorry
that we are still left completely in the
dark as to what Government are pro-
posing to do. At least I have not
been able to understand. The whole
thing has been left in the air. I
regret very much that not a single
word was said by the hon. Minis-
ter in aporeciation of the real diffi-
culties, the human and social difficul-
ties of the jute growers. 1 did not
hear a word of svmpathy from him.

He only said that during the last
two years, the jute crop had been a
bit smaller, namely 57 lakh bales and
52 lakh bales, and he wag trying to
convince us that Government had
taken certain action, which was very
good: but he did not tell us, for exam-
ple, what Government did in the pre-
vioug year, namely 1958-58, when
the crop was 66 lakh bales.

Shri Kanumnge: 1 thought it was
fairly known. In any case, Shrl
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Indrajit Guota was not in the Houc2
when 1 answered that point.

Shri Indrajit Gupta: I may not
have been in the House, but I was
there when the jute growers got
Rs. 12 and Rs, 14 for their jute.

Shri Kanungo: It js there on the
record of the debates of the House.

Shri Indrajit Gupta: Anyway, 1
only wish to reply to one point. The
question of Pakistan competition haz
been raised, and also of the advan-
tages which the Pakistan industry is
supposed to have. Well, they cer-
tainly have got an advantage in that
they are having a better quality of
raw Jute. There is no doubt about
that. But I would just point out that
this is a very favourite argument used
by the IJMA also. And it is always
exaggerated. There is no doubt that
competition i growing, because
Pakistan has set up its own industries,
and it is bound to. But the point i:
that there are certain other counter-
acting advantages which the Indian
industry enjoys and which Pakistan
does not enjoy. If these are not taken
into account, then a completely one-
sided picture is presented before the
country.

We must remember that our indus-
try has a start of nearly 100 years,
because the Pakistani industry start-
ed only after Partition. I would just
I'ke to say two things in this connec-
tion. This is what Mr. Jalil, Vice-~Pre-
sident of the Pakistan Jute Mills As-
sociation, the body corresponding to
our IJMA, says. He says that the capi-
tal cost of these Pakistan mills, that
is, the new mills which are being set
up. is much " ‘gher than the capita’
cost of the Indian mills. Actuaally, he
has calculated the capital cost ir
Pakistan at Rs. 27,000 per loom, as
compared to Rs. 6285 per loom in
India. Whose advantage is this?

Mr.  Jalil further says; that deprecia-
tion costs in Pakistan are Rs. 108 per
ton, whereas in India, it works out
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on an average to Rs 21 per ton.
Again, whose advantage is that? He
has further said that labour costs in
Pakistan work out at Rs 70 per ton
more than in India, that is because in
the modernised mills in India, the
number of workers per loom now has
gone down to below 3 per loom—
at one time, it was five or gix—where-
as in Pakistan, it is still 35 workers
per loom. These are Mr Jalil's state-
ments, not mine,

And this is what the chairman of the
Pakistan Central Juce, Mr. Islam, says
in a public statement on the 12th June
of this year:

“He made it clear, however,
that the Government was not hap-
py on the fact that Pakistan's jn-
creased foreign exchange earnings
had resulted from higher price
levels and not from an actual in-
crease in exports which in raw
jute was one-third below normal
and in jute goods substantially
below the 1950-60 level.”,

So though they have some advan-
tages, there are other disadvantages
which they suffer from  Take, for
instance, coal. All their coal has to
be taken from India. They have no
coal of their own. Their position re-
garding electric power is much worsc
than ours, We are in a much stronge
position. The port facilities that our
jute industry cnjoys through Calcuttsa.
which has been built up and develop-
ed over so many years, are not there
in Pakistan because no Pakistani port
has reached yet that stage of deve-
jopment. Then there is the question
of mill stores which are very im-
portant—all manner of stores, shuttles,
bobbins, baling hoops and e¢ven batch-
ing oil. These things are manufac-
tured in India for our mills whereas
there is no manufacturing capscity for
these stores in Pakistan. These things
should be remembered. As far as
contacts with foreign countries are
concerned, business research, and net-
work of shippers and deslers, which
are 8 very important part of the
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trade, do not virtually exist in Pak-
istan, Even the labour force here is
much more experienced than the
labour force which is growing in Pak-
istan,

Therefore, it is not correct always
just to bring up this question of raw
jute and say that Pakistan is now
so favourably placed that we canno!
compete with them I think this is
a very sad counsel of despair that we
are sounding when our industry has
been in existence for a hundred years
and they have started only a few years
ago and their production ig still a
long long way bchind ou-s. We are
crying and complaining as though it
is impossible for us to stand up before
them even when we are enjoying all
these advantages. If some further
steps arc taken. which we have al-
ready suggested in thiz debate, that
is to say, if our millg diversify their
production and diversify their mar-
kets, if the export trade is properly
canalised, if this instability of the raw
jute market position is rectified and
if the speculation is checked, what is
there to be afraid of? We are much
stronger than anybody else. If you
read the reports from the European
manufacturing countries which the
Minister referred to, you wi!l find that
they are trying somehow or other to
protect their jute industry from be-
ing rendered extinct by the competi-
tion from India. Of course, after
Britain's entry into the ECM, 1 dn
not know what will happen. But that
is a different question,

I do not wish to take up any more
time of the House. T am totally un-
convinced by what the Minister has
said. I am in the dark as to wha!
Government propose to do abou’ the
fixation of prices. All the same, I amn
very gratified indeed that my Reso-
lution has got the unanimous suppoit
of everybody from all sides of the
House who has spoken, I commend my
Resolution to the acceptance of the
House. I do not propose to withdraw
it,
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Mr. Speaker: The question is:

“This House is of opinion that
minimum and maximum prices
of raw Jute should be statutorily
fixed and enforced”.

The motion was negatived.

So far as the discussion is conceri.-
ed, there js no motion to be put to the
House,

18.08 hrs.

RESOLUTION RE: CONTRIBUTORY
HEALTH SERVICE SCHEME

Mr. Speaker: Dr. K. B. Meno:n.

Dr. K. B. Menon (Badagra): Mr.
Specaker. Sir, 1 am very thankful o
vou for this opportunity. It is a gresat
pleasure for me to avail of t, becaure
I never thoughy that this would b
taken up today.

I beg to move the following Resc-
lution:

*“This House is of opmion taat
the Contributory Hea'th Service
Scheme for Central Government
servants and members of their
families in Delhi and New Delhi
may be extended to other cities™.

Mr. Speaker: He may continue on
the next day.

18.10 hrs,

RE: SUMMONS ISSUED TO SHKI
KARANJIA

Mr. Speaker: After the Resolution
that was passed here adopting the
report of the Privileges Committ~e
about the Editor of the Blitz and its





